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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI.

: Regn.No.0A 1825/1990 Date of decision: 19,2,1992
Shri Bhoop Singh ‘ .o Applicant
Vs
Delhi Administration & Others .+ s.Respondents
For the Applicant : «eoohri Rishikesh,
' : ' ‘ Counsel
FOI bhe tesk«'or‘der‘-Lq ' . L) oShri [\ .l\o vhaIT‘ﬂa y
Counsel
CORAM:

 The Hon'ble Mr. P.K. Kartha, Vice Chairman(J)

The Hon'ble ‘Mr. B:N. Dhoundiyal, Administfative Member

) 1.- Whether Reporters of local papers may be allowed
'~ to see the Judgment? s
. 2. To be referred to the Reporters or not? Lo

(of the Bench delivered by Hon'ble Mr. P.K. Kartha,
Vice Chairman({J)) '

- S JUDGMENT'IV v
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The applicant who has worked as Beldar on daily wages

! basis in the office of tne respohdents is aggrieved by the

impugnea order of ﬁermination of his services with effect from

! 14.02.1990. He has workea from-16,3.1982 to 14.2,1950. A 5atch‘
of wWrit Petitiops filed by the Belqars working in the, Minor
Irrigaticn Department under the Delhi Administratidn Wl S
disposed of by the Supreme Court on 15,11,1989 by the tollowing

order: -

u Having considered the facts and circumstances of the

case and h%v1ng been apprised that a scheme has been
frameaq, we dlreCL that until the cuestion of regula

risation




is actually determined, the petitioners shall be
paid with effect from Ist November, 1983, the
minimum salary payéble to @ person regularly
appointed and doing tne same kind of work. The
arrears due on this account -will be caia by
31lst March, 1990.

The scheme should be put into operation as

quickly as possible, - Until the scheme is
implemented the petitioners service will not be
terminated. S

The writ petlulons are disposed of with the
apove directions.®(vide p.4 of the papsrbook).

2. o he applicant has stated that after the aforesaid
~decision, he was being péiq salary ét tﬁe fate ot m.llBa/—
per mgnth. His éervices were,.however5 terminated by verbal
ofders déted 14.02.;990 Without‘giving him any show cause
ndtice, On enquiry he came to &now that his services have
\been discontinued bécapée ot tne'alleged theft of MS Angle
Iron from the Nilotni Sﬁdre'in_Nagafgarh Block in the nignt
of’18.12.l989{ He has stated that‘he wds on duty at the
’ Nilotﬁi store. at fhévxelevant time along with Béldars/,
Chowkidars who wérevon dﬁtyl The otha f employees alleged to

have been 1nvolvcd in the ssid al1eced theft are Nalech

Qp_— - Kumar, Ved Parkash, Ram Bhagub, Hawa Singh, Beg Raj and

[Out of these, ' Tand X Q-
Hawa Singh,' Rampal fare Beldars work:mg on .uluai.er Roll. '/The other
Beg Raj and. : ‘ ,
"Rampal are employees, namely, Neresh Kumar, Ved Farkash and Ram Bhagat

Beldars working

on Musgter Roll, . ) .
‘ cx. 3&re Beldars working as work Charge employees, All the

aforesaid employees are similarly placed. They also
preferred Writ petitions in the Supreme Court, “According to
him, he is the seniormost and that he is entitled to be

regulsrised, slong with the others, hile the others have
Qz—
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not been terminated, his services heve been terminsted.

In the casé of other employees who are alleged Lo have

been involved, a disciplinary proceediné hae- been oxdered
vide order dateﬁnllth January, 1990. The other eﬁplgyees
have been plaégd under suspension by order dated 11.1.1990.
3 . The respondents have stated that the épplicantgwas

on duty as Chowkidar at Nilothi Store on the night of

FIE regarding this theft was lodged with kolice which is

uncer investigation., In view of the theft, apglicant's name
e R ,

was struck off chepuster roll. In the normsl circumstances

applicent would heve got the benefit of the scheme

prepared by the Department for regqularisation. of 1693 daily

wagers. 3ut in view of the theft during the duty hours of

the applicent he is not entitled to the benefif of

rejularisation under the scheine,

4y #e have gone through the records of ths case

‘carefully and have heard the learned counsel of both varties

)

The applicant has contended that had the reépbndents acted

in terms of the orders of the Hon'tle Supreme Court his
- X &/ . N

services RExukuxxx%kierns ought to have been regularised

mucn prior to the date of the striking off his name

>~

 BoewptEexeky . gn l4th February, 1990, In such

circumstances had mRrxxxRILxxs% been reqularised the

Q—




considered for regularisation in accordance with the scheme

N

responﬁents weie dufy pound to follow the 1rules and
féllowing those rules the services of the applicant
could only be susgended and not terminated or discontinuec,
Welare nét impressed by thig contention. 5n~ll.l2.199l;

. N .
the appliceént has filed an affidavit wherelin he has stated
that he contacted thg Police Station at Nengloi and has
come to know that no case has been registered against him.
FIR s@gainst him has been found to be untraced resulting
that no case Was made out agaiﬁst him. He has produced a
photocopy'of the statemgnt recoxrded in the Police Station
to tﬁis effect on 5,9,199L, 2t page 32 of the‘Paperbook,
Thus, Hé has argued that no‘criﬁinql case/civil case is
pending against him0
S " The respondents Eave not controverted the above
version given by‘the applicant.
6. "In the facté and circumsténces of the case, the
application.is disposed of with the direction t; the
respondents to verify thé'correCtness of the statement
dated:5.9.l99l recorded by the Poli;e Station at Nanéloi.

In case no criminal case is pending against the applicant,

he shall be reinststed in service as Beldar and he shall be

prepared by tbe respondents. They shall comply with the above

Q- ‘
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directions within 2 period of three months from the

déte of communication of this order,

There will be no order 35 to cosis,

B iy d -
(B.N. DHOUNDIYAL)
MeEMBER (F‘.)

(P . K 6 KAakT {’ivi\l )

VICE CHATIRMAN(JT)




